1Y THE. CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABID EENCH: AT

HYDERABAD. |
. " !

é;%.gé} 1135/95. S DLTE o%iguncmﬁmfimz7‘99—95f;A;
BETUEEN: ;
M. Trachu _«. Applicant, _::
, Vs l

1. Assistant Salt Commissioner, | o _ :

Kakinade - 533 003, ‘ i
f: Deputy Salt Cemmiasiener, . 5

Governmant off India, _ ,
Sastry Bhavan, 2nd Fléer, )
|

ond Block, P.B.Ne.706, . . _ _
Madras - 600 D06. .+ Respondants,

COUNSEL FOR THE ZPPLICANT: SHRI S. Kishore

COUNSEL FCR' THE RESEONDENTS: SHRI ~ NeV. Remana,. ;

ot /531 .CGSC. I 3

) ‘ J

CORAM: o - ¥
HON'BLE SHRI JUSTICE V,NEELADRI RAQ, VICE CHAIRMAN . © |

HCN'BLE SHRI R.RINGFRAJAN, MEMEER (ADMN,) _ \

00'2



0.A.1135/95. Ot. of Decision : 27-09-95.

. Judgemsnt
§ As per Hon'bls Shri Justice V.Neeladri Rac : Vice ChaiFmanﬂ

. Lo ‘
Heard Shri S, Kishore, learned counsegl for the

“applicant and Shri N,V.Remana, learned counsél for the

. <
respondentsa. N
{
\ .
24 The applicé?t was transfepred from the Divisional

0ffice, Kakinada and pested te Salt Factory, Konada, by order
dated 20-04-1995 of R-1, Onp the same day the applicant was

reliegad vide A=7 and the same is challsnged im this DA,
|

3. The applicant mads repressentations from 24-05-1995
' |
£111 01-08-1995 praying for his retention at Kakinada. Out

of them representation dated 23-06-1995 yas made to R-2.

4. As the applicant was already relisyed and as if is
not clegr from the pleadings on ths bart of the applicant as
to why it has become necesggry for R-1 to tpansfer hil from
Kakinada, we feel that it is just and propsr to dispose of
this 0A by ordering R=2 te dispess the repressntation dated
23-06-1995. R~-2 has to disposs the sams expsditiously and

prafarably by 30-71-1995,

S. The OA is ordered accordinnly. No cmsts./&
N~ — “
! N,
k / (R. Rengaerajan)’ (V. Nealadri Rac) '
o Member (Admn, ) '~ Vice Chairmen =
g ‘ \
: Dated : Ths »7th September 1995, [»1 .
(Dictated 1 lf"ﬂ'en Court |
P ) Deputy REGTSETaE (J)CC
ak .
1. The #gsistant Salt Commissioner, Kakinada-3.
2. Deputy Salt Commissioner, Govt.of India, Sastry Bhavan,
: 2ndé Floor, 2nd Block, P,.B.N0o.,706 Madras-6.
3. One copy to Mr.S.Kishore, Advocate, 3~ -6-369/A/12 I lane,Himayatnac
H
8, Cne copy to Mr.N.V.Ramana, Addl.CGSC.CAT.Hyd. —
5. One copy to Library, CAT.Hyd.

Cne spare copy.
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TYPED BY ChEC"““ BY- .
COMPAREL BY " APPROVED BY

IN.THE CENTRAL ADMINISTRAYIVE TRIBUNAL
HYDERABAD BENCH AT HYDERA 3AD.

b

THE HON'BYE MR.JUSFICE V.NEELADRI XAO
VICE-CHAIERMAN «
-and .. .
. \-—--""'—é - .
THE HON'BLE MKR.R.RANGARAJAN : M(ADMN)

| DATED:- 97 =9 -199s.

QRDERASUDGMENT .

M.A./ReA/C.ANO.
in

O.ANo. (g 5’7 \qs/ |
T.ANe. | ‘ (W.P. )

Admitted and Interim Directions

.Issu d.

. Allowepd

Disposed of with directiors.:

T ——

ssed as withdrawn

ssed for default

- Oxdefed/Re jected.

No order as to costs.

No

Contral. Aﬁn;inﬁSLra—ﬁﬁﬁ m
DESPATCH

1007 l99§
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